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of this matter? Please excuse me. I wiivw ot wwaw wr gt s fer
do not want to interrupt the hon Mem- & fs qend ae pr wamge e ot Wy
ber. This is for your information. & Turr 1 o @ fag wETlr W awveg
Those mills that have always been &1 wy Fhv e o oam vy ar of
known as good paymasters and regular . wwer amyw w1 Rfew ot wr
payers have found excuses and are Amee & fram fire W@, argwd
not paying the regular prices. For WO AR A Qe i o yafag
instance, take the Hindustan Sugar w wiededt Wifow v @ @ Qfic framit Wy
Mills at Gola Gokarnaih. They are gt R fag it Y g0 @ &R 7y fem
‘not paying the proper price. This is w0

something which is now brewing up.
They are detaining the money. They
are not paying it. It never happened
for the last 35—40 years, Madam. Now,
under one pretext or the other they
asre withholding payment, The result
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MR, CHAIRMAN: You wish to
withdraw?

SHRIMATI AHILYA P. RANGNE-
KAR: Yes, Madam.

MR. CHAIRMAN: Does she have
the permission of the House to with-
draw the Resolution?

SOME HON MEMBERS: Yes.

The Resolution was, by leave, with=
draum.

16.06 hrs.

RESOLUTION RE. WAGE NEGO-
TIATIONS OF PUBLIC SECTOR
UNDERTAKINGS

MR. CHAIRMAN. Now we go to the
next resolution by Shri Robin gen.

SHRI DINEN BHATTACHARYA
(Serampore): I have beep authorised
by Shri Robin Sen to move the resolu-
tion standing in his name.

I beg to move:

“This House expresses its grave
concern at the mnon-implementation
of the assurances given by the Gov-
ernment on 26 June 1978, to the
central trade unions on the eve of all
India strike of public sector em-
ployees which was organised on 28
June 1878 to the effect that the
Bureat of Public Enterprises would
riot interfére in wage negotiations of
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Governmept would copvene a mub-

which has resulted in a great unrest
among workers of public sector un-
dertakings and recommends to the
Government to intervene and take
appropriate steps so that the as
surances given to control {irade
union are fully implemented.”

Madam, the House knows that for a
pretty long time since the month of
December, 1977, the public sector em-
ployees were agiwﬂnz for the reviston
of their wages anq for the implementa-
tion of some assurances given to the
employees.

During the month of December,
there was a convention of the publie
sector employees where the Central
Trade Uniong were represented by the
central leaders. There they decided
that on 20th of January, they will be
forced to resort to strike work in
Hyderabad and Bangalore public sector
undertakings and demonstrated all
over the country on a single point
for the right of negotiation with-
out any interference by the Bureau of
Public Enterprises or by any agency
of the Government.

On this issue, .'there was a strike and
hundreds of workers participated in it
in Hyderabad and Bangalore angd all

over the country. There was a .

Delhi where it decided to call a private
convention, meeting or conference of
the Central Trade Unions where these

- on the

tent relaxed their attitude and decided
or announced that on a time table, the
employees and trade unions will
negotiate with the employers and the
management. This was the only
change in the attitude. But today, Sir,
in thig House a secret circular dated
4th October 1978 issued by Additional
Secretary-cum-Director General of
Bureau of Public Enterprises which wae
read over at the time of matters under
Rule 377 mention that all public sector
undertaking have been directed to con-
sult the Bureau of Public Enterprises
even for entering into interim agree-
ments and it hag been further direct-
ed that no agreement should be con-
cluded without consulting the Bureau.
On the one side the workers were
given to understand that on the plant
level they can negotiate with the ma-
nagement and on the other side from
the Centre a circular is being sent tor

to any settlement regarding wage,
bonus or anything without the sanc-
tion of the Bureau of Public Enterpri-



But even after this two months have
elapsed. Nothing was done. In that
situation, the ceniral trade union
leaders decided to convene another
meeting and to discuss the whole issue
further. I would like to stress upon
the Government to declare what their
policy is. They must come forward
with a categorica] statement. I want
to know whether you want to give the
right to the employees for collective
bargaining. Collective bargaining does
not mean this. Once you decide that
on the plant level you can discuss the
matter with the management of that
particular undertaking, on the other
hand, what you do is this, you are
issuing a secret circular saying, don't
come to an agreement on any issue
without the sanction of the Bureau of
Public Enterprises and the Central
Government Agencies. What is this
double standard which you are adopt-
ing? It is for you to answer. If you
do not do it, the workers will not sit
idle. They will no longer sit quiet. They
will not in any way tolerate this type
of actions and inactions and violations
of their own promises. They will be
bound to take recourse to such action
which will allow employees and em-
ployers in the public sector to negotiate
and settle the matter regarding wages
and 80 on. In the mean time a call
for strike for a day was given to pro-
test against the inaction of the Govern-
ment. I took place all over the coun-
try. It was 100 per cent successful.
You have seen the coal strike. The
Shipping Corporation Employees are
getting agitated and the steel em-
plevm are also getting agitated. This
-came about throughout the country on
'this question whether they have got
the right for collective bargaining.
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very clandestinely by the Central Goy--
ment. Have they - got no right to
negotiate and settle their - own.
demands? That is the basic quuﬂm.._
now which is facing the country. ~
Everybody knows what happened
with regard to the employees of the
LIC. The bonus dues which were due
to them were not paid to them, Agita--
tion is going on. Some days back be-
fore the Puja holidays there was an--
other serious agitation throughout the
country, by the LIC employees. It is:
a regret that on the one hand you say
that you will look to the interest of the-
weaker sections. I am not dealing"
with the philosophy propagated here-
when you say, you look to the interest
of the rural people and you ask the
industrial workerg for sacrifices. Sacri--
fice for what? §ir, three months back,
in December, the cost of living index
went up by ten points. The Central
Government employees are entitled’
to increase in their D.A. but no steps
have been taken by the Government
in that direction. If the Government
behaves in this way, why will the big
industrialists not behave in the same
manner in so far as their employees
are concerned? If you look at the
industrial sector impartially, you will
come to realise that before it is too
late, the Governmeni must come for-
ward with a straight-forward decision
and give the right of collective bargain-
ing to the employees. I know what
happened in many cases after the
negotiations had started; these ended
abruptly. In the case of BHEL, in the
case of Steel Plants and many other
cases, the negotiations were broken
without any reason and the ultimate
result was that it became the breeding
ground for agitation throughout the
country among the public sector em-.

jute magnateg who thought that taking '
the advantage of the present situatiop
they will deny the right of revision of
wages of the jute workers, had to come
down and had to
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paise. The same thing happened in
regpect of the engineering workers, So,
‘the question of revision of wages has
become a pattern throughout the coun-
iry and if this Government takes a rea-
listic view, objective view of the situa.
fion, it has to come to a decision and
take such steps which will help the em-
ployees as well as the management to
run the industries smoothly.

My main contention is that the right
-of collective bargaining, right of nego-
tiations for wages or for any other de-
mands should be there and in no way
this be Jeopardised by any agency
like the Bureau of Public Enterprises,
Labour Ministry, Home Ministry or
-any other Ministry. You have to take
a final decision without any further
TNoss of time. If you visit any public
sector undertaking, you will see the
real situation. I am gpeaking special-
ly of the IDPL, Rishikesh where the
workers are very much agitated. They
‘had to fight even for the registration
of their Union, for one year. There-
after also, the management does not
want to sit with them, to discuss the
very elementary issues and the very
nominal things that they are asking
‘for, for a long time. If this Pogition
continues, how long will the workers
‘tolerate? Why should the workers not
come forward with  their demands
straightway? And if their demand is
not fulfilled, they have no other alter-
native but to resort to  stoppage of

‘The previous agreements have ex-
long ago. Government has mno
delay the revision, Why
should you not come to an agreement?
The Bureau of Public Enierprises is
‘there, and I have mentioned about the
wecret circular. 1 do not know whether
Government admits it. If not, it must

with
was not their circular. T

a clear-cut' state-

do not ses any reason why this secvet
circular was issued, This issue ‘was
raised by others also on several occa-
sions, but no satisfactory reply has yet
been given. The same thing has been
raised to day by our ‘leader - Com-
Samar Mukherjee.

The matter is very simple, viz. whe-~
ther you agree to give the right of col-
lective bargaining to your own emplo-
yees. If you sincerely try to
matters, you will see that the workers
can do miracles. You are asking for
increased production. I have seen
that when the workerg are satisfled,
they can surpass the target that you
might have fixed. It is common
knowledge that workets sometimes
want to work, but the bureaucracy
stands in their way. It does not supply
raw materials. They do not take
steps for the rehabilitation of the
machines which have become old and
junk, although they are taking money
every year and showing them in their
balance sheets, wviz, that so much
amount has been taken for the rehabi-
litation of the machineries.

My humble suggestion to the Minis-
ter is this. I do not know to what
extent he will be able to satisfy the
House about the points I have raised.
But it is now time for Government to
think and serap this secret circular,
and make arrangements immediately
to see that the Bureau does not stand
in the way of wage negotiations, or of
negotiationg on any other demand of
the public sector employees. With
these words, I hope that the Min{:te!
will accept the Resolution.

MR. CHAIRMAN: Motlon moved:

“That this House expresses it
grave concern at the non-implemen-
tation of the assurances given by the
Government on 28 June, 1978 to the
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meeting of the ceniral trade unions
io. discuss a guideline and disap-
proves of the inaction of the Govern-
ment which has resulted in a great
unrest among workers of public
sector undertakings and recommends
to the Government to intervene and
take appropriate steps so that the
assuraces given t{o central {rade
uniong are fully implemented.”

* Now Dr. Ramjl Singh, do you want
to move your amendment?

DR. RAMJI SINGH (Bhagalpur): I
beg to move:

That in the resolution,—

for “intervene and take appropri-
ate steps so that the aszurances
given to central! trade unions are
fully implemented.”

eubstitute

“call a round table meeting of the
representatives of trade unions to
find out a solution by 381 March,
1879." (1)

o oF WAy dsw g w31 AN,
1970 a% ¥9 T gw frmr wmm  of O
& & fin fore s o W Wifew Fa mar
.o ¥ GNY gL WY wre W § Sdh el
® xw # o femwr WX ST R A 9C aE
gmmmmﬁwﬁm
| W T Oy vE e
&w § fis wmnﬁ:m;‘;
w W W wely ¥ g B o it
wgt e g & aoft gt wwifr def §0
# og wiw Siw & fie 26 g WY
g e e e Sl
T e, o
w wak w i
o, % arw wre cadfie sTor Ry
mmaq;‘tﬁrﬂ gﬁmm
awt . wt, dum wpl w @ w¢ Wit
hru-tmﬂﬁﬁwm
e o W Nehwerww &

(Res.)

“Free and frank discussion, involv-
ing unions, employees and the state
governments to maintain cordial in-
dustrial relations have paid rich
dividends.

“He has described C.I.T.U's move
for its token strike on June 28 as a
decision, more of a political nature
than as an industrial strike.”

“What is necessary is to reconcile
the requirements of industrial rela-
tions and distributive justice with
those of ecomomic growth and bal-
ance the rights of collective bar-
gaining against the compulsions
of rationalising the wage structure.”

g WTEouw oWl o WY WY frtd § | weltfay

o g w wed € i owe ardf ofr o
oot

4
i
a
:



_mg"g*&, ;‘p“;%ym4;f””mH

(Pr- Ramji Siagh}
wwhis gy o v oy o o et

o Avgw:

5 HH I L T T .mmﬁﬁuw
_.__wmmmmm it mm.mmﬁww awmmm; tHi i3
KR mammw“ bE% mmﬁmw .mm.wwm mm
*wiﬁmn- i gl E
mmmmmW MMMW wammwaﬂhmmwmmm mnamw m
E mnmn Wﬂtmm ameﬁMWmmmtmmmmm wnmmmm-MmMam Mmﬁmm;
[ s N
phajel e wmhm,m.mmém T T
il Al L s
Bipt plnbogd wmm? 53 431 rer Siider TR
mmm;w £ m?gww mwm g L IRH LR
R B B e .mmmmu P 28 “m &
“Hlshd @mmmwmm i mm 1 FHR L H



THarie T )
s i ey i
~ _htﬁ. mm.m% .mom ﬂ.m.ﬂ
mm wmmmm mmmm@wmmmw mrmm:wmm“mmmm mmmﬁ 5
SRl gt R b R ket ent Srecple by
m m.mmm‘mm .mﬁmw%mmmmaMmmmmmmi _umhmamm - w_mwmum.m, mmmmm;q 513
i | e pelbiheii g mm%mwmm. mmwmamm FEEE mmm i
m m w‘m.m_w.m.mt w_m.mmm.m mmmt mm w.mnmm.mmw .ww mma _.w
o
BECRERRECLEIEIVELLE LAEUISEREESEE B3 TTELE: |
m ﬂm...-uu.ﬂm.mhmwwwwmﬁhﬂmmtmmmmw mwmmm‘mﬂm W \Q‘m.m nm.“m.‘m‘m .mﬁw
i _.mwwm,..mmm«Emmmmmmm., Fibeis wzmm el mmm _
ML e G A A 14 st r..
m mi..vmmttm mmwmwm“mmmmmmmm..mﬁm mMMmm&W #m.m ﬂm.mwm mmm_w.m
_ .m_“a.m ﬁmww ~pEErEte €EE “tE w.m ~EEEE |
5 hi sthashiREettians gl mmx mwm m,...?...



R I A I HTR I B LR L e FEH L TR
BEIHELSINLE e iR o
P HEIEA 1 R S SR LT | B
: mm__mm_n%mmua SEEES sEEEE w«m«.«mm umm mmmmmmmmwmmrwm &m
Yies e pulEl ol Lmaniah i
A G HE I H R I N D bl
Wﬂm“dm&mﬂ“ﬁtwhm&mmmtmﬁ tmﬂm um Km.w.m. .mmmhﬁmhnm.m.mmmmm 4
Jebprpc o PEiET 411 .wn.w..m foizeel B3 AP LE N L §
_ ..nanmawm«mwmmw&amhn?mﬁ ammmw“ “553 nm%mmmmmmmwmmw i3
EERETEVEE  RSETWT. P EE : EE SLppocrrEspiETRRENS;
g Shh ] §
vpk.: 353 J TE €8 SppppEs T Y B
Gl gl 1y B G
wr FrepsE EZBES 5 br  BEE<ETZSEEZpEEC«FE R
mmm 1T mwmmﬁ ek e PR CEairigs seErzsEipee
PeStoEr PRTREiE B OFr o5 Be gl m%%wmmwmmwmmw@mmm
Bl ppst Lhw i I
i R R R



E
|
|

working~class and to the best interests
of the working-class of this country
and so, that policy should not be im.
plemented or should not be taken as
a guideline in evolving a mnational
wage policy.

But thig appeal was not paid much
attention to by Government. Natural-
ly, the working-class had to take to
the other steps just to impress upon
the Government their anxiety
their anger against this policy,

" They held demonstrations all over
the country. Even after that, Gov-
ernment did not care to come out
with a declaration as to what their
attifude is regarding this wage, in-
come and price policy propounded by
the Bhoothalingam Commiitee Re-
port.

&

Mr. Chairman, I need not go into
all the aspects of the report of this
Cormmittee because this is not the
time to discuss that in this Resolu-
tion. On the Study Group’s recom-
mendations at least the Government
had admitted on the floor of this
House that it was not an accepted
policy, This was only a study group’s
report which the Government is just
studying. . But, unfortunately, we
found that, there is something wrong
in the implemeniation of the wage
policy of the various public sector

' added to the industry

which employed a large :
workers in the industry and every
year more and more workers are

&r

the private sector.
enter into the philosophy that has
been propounded by my colleague,.
Dr. Ramji Singh toward the public
sector and the attitude of the work-
ing-class towards that. I would Uke-
to stress that we do not believe that.
the public sector is a socialist sector..
We know what the limitation is in an
underdeveloped economy. I. know
that the public sector has its own Tole
to play. I do not want to exaggerate-
it. After all that has happened, the
workers had to declare a one-day token
strike for June 28. On the eve of the-
strike, the concerned ministers as well
as Government called a conference of
the concerned Central Trade Unions;

the proposed ane day all-India strike
on 28th June 1978, the Government
of India assured that the B.P.E, would.
not interfere and the management
would be directed to negotiate with
the concerned trade unions in respect.
of their demands. That was the as-
surance given in the presence of
three responsible Ministers and the,
concerned trade unions. .

Here the question is; that as-
surance is not only not being imple-
mented but it is being violated con-
trary to the normal principles of
justice. Once the assurance is given,
it cannot be a wrong assurance—that
was given before the responsible min-
isters and the Central Trode Unions.
Without questioning the bonafide of
the Government, the trade unions ac-
cepted that assurance. Now, the situa- -
tion has come when the Central Trade
Unions and the responsible workers’
organisations may have to question
the bonafides of the Government's:
agsurance. That is the situation and&
how far industrial relations are feasi.
ble for the growth of the economy is
the question keeping in wview the
sound industrial progress. That is
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my anxiety., The issues are being
.discussed at high levels and some
.sort of conpensus or understand-
ing is going to be reached between:
the Government and the trade unions
on thajor issues. But, after that as-
surence was given, the old practice
‘geema to be continuing in all these
public sector undertakings contrary
to the expectations of the workers
:and the trade unions, contrary to the
expectations of the workers and the
trade unions, What will be its effect
on the overall industria]l situation in
this country. Once government makes
a commitment they have to honour
the commitment without seeing whe-
ther it is right or wrong.
duty of the government to see that
it is honoured,

After that, unfortunately, a cir-
cular has been issued which has been
highlighted today in the House. A
photostat of that particular circular
‘his appeared in various newspapers.

circular goes contrary to the
assurance given. It goes fundamen-
tally against the assurance given. On
this question while direct negotiations
.are going on~IDPL, Modern Bakeries,
&, the responsible top management
said that they ¢annot go an inch
further as a directive from the Bureau
of Public Enterprises is standing in
‘the way and its clearance has to be
got. As a resuli thereof many dis-
pltes have come up ind so many
days of strike hag taken place. So,
Bir, either the Government should
stick to its assurance or think twice
“before making such an assurane=,

Bir, what iz the performance of
the public sector in thiz year? We are
kaving a loss of 14 crores after taxes
as compared to 1975, 1976 ang 1977. I
am not going into those details,
"There wus another assurance given
iﬂd m guidelines would be

in consultation with the
m unions. Sir, there were two
n! mithimum Wages m Tute

It is the .

gt

of meutrakisation, - mmm
Whhmdwﬂm.,
guidelines but I understand that noth--,
ing has happened.” . They were {o
call a conference and discuss - the
whole problem with the irade unions
but that also has not been dome, So

issuyes. So, what I want to stress is
that if the government backs out of an
assirance given by them then thix.
will }ead to a very unfortunate situa-.
tion. I do not want to add to my ac-
cusation but in this comnection I
would like to emphasise that Govern-
ment should honour its assurance.
Ag trade unions have already agreed
to evolve a guideline, they should call
a conference to discuss the whole
problem with the trade unions, Ins-
tead of doing that, some sort of ad-
hocism in industria] relations is being
made which will never do good for
you. Now, Sir, I don't want to
argue all those things which cropped
up during this discussion. Dr. Ram}l_
Singh hag brought to light so many
problems. There are basic questions
regarding industrial relations. There
are basic questions regarding thé
attitude to the public sector, As
some other friends have taken up the
issues regarding dimﬁty in wages
between organised and unorganised
sector, T do not want to go into all
those things.

But I would like to inform those .
people who are part of the Govern-
ment and part of the party as to what
hag been written in their manifesto,
Have you seriously thought of imple-
menting your manifesto. What is the
Janata Party Manifesto’s guideline on:
wages? You have promised in your ma-
nifesto that you will give a ‘fair wage’.
Now, what 15 a 'fair wage'? Did you
thlnk twice about the matter-before you
just brought in your manifesto? Wil
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minlmum wage at least according to
the 1875 formula? Then why did-you
write in your meanifesto that [fair
wages will be given to those workers?
You do it to catch votes. And here
you speak so much philosophy
about the disparity, about high-wage
i8lands, poverty and all those things,
And, what have you written regarding
industrial relations provision? You
have seid there that sound industrial
Telations will be evolved, bipartite
negotiationg will be conducted. What
have you written in your manifesto
regarding various other things? I
do not want to say about all those
things, My only question is this.
Don't forget that you are a part of
‘the manifesto, a part of a party
which has propounded fair wages to
the workers. You are bringing in
Bhoothalingam Committee Report's
recommendation as if that is a pana-
cea for all economic evils in this
couniry. We cannot accept this, I
am sorry to say that this philosophy
hag been running here in this coun-
try, not only under your Government,
but this philosophy had been there
sunder the regime of Mrs. Indira
Gandhi. She also tried this philoso-
phy—wages chasing prices or prices
chasing wages and so on. You see
what is going on in the UK. There
are rolling strikes which are going
on. They could not find out a solu-
tion in al] these things.

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHR! H. N. BAHUGUNA): Help us
also,

'SHRI K. A. RAJAN: We are help-
ing- But you are not honouring your
agreement, That is my accusation
against the Government. While you
comn to an agreement or commitment,
you ghould think twice whether you
will be able to honour them, whether
you will be gble to agree to that parti-
cular proposition. But unfortunately
that ig not there, That i my accusa-
‘dion. You could have gald to them on

Res.)

the 26th June: *You are public sector
wallahs; are you trade unions? No,
You ‘go on strike. We do not mind
that; we will face that’ If you had
said like that T could have appreciated
that stand of the Government. - But
what did you say? You said: ‘Come
here for a discussion. We agree; you
just agree on factory level We will
not put any hindrance. But we will
have a discussion also on the various
guidelineg to be evolved on the na-
tional level! I agree, Sir. There
should be a national consensus on this
wages question. I donm’t want the
disparities to be running rio:, There
should not be any irrational wage
system in thig country. On that I do
agree . My only accusation and my
charge is this. You have really vio-
lated an agreement or a consensus on
an honourable understanding reached
with those responsible trade unions.
Thereby you are crealing difficulties
for those in those particular indust-
ries, but you gre also setting up a bad
preced=ent of industria] relations for
which we have got to pay the price.

With that appeal to the Govern-
ment, I would say, 1 support this Re-
snlution which is a historic resolu-
tion which has got a very vital bear-
ing on the overall industria] and eco=
nomic structure of the country, Gov-
ernm~nt must come forward and clear
their stand on this particular gitua-
tion.
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THE MINISTER ©OF STATE IN
THE MINISTRY OF FINANCE (SHRI
SATISH AGARWAL): The Resolution
has peen moved by Mr. Dinen Bhatta-
charya on behalf of Mr. Robin Sen.
Some of the Members have participat-
ed in the discussions, I have - heard
their very learned speeches, and I
thank them very much for the nice
suggestiong that they have made to
the Government, for the latter to keep
in mind for the future.

As a matter gf fact, Mr. Dinen
Bhattacharya very emphatically as~

like to submit that if there iz going to
be a strike in a particular undertak-
ing, then to organize thg labour and
to have a strike on an organized basis,
there are the all-India unions which
guide ang regulate the activities of
the different trade unions in different :
sectors, in order to have a better bar-
gaining capacity, Similarly, on behalf

" of the employer, there is the BPE.

They all belang to the publie; i.e. the
Government and that is why they are
accountable to Parliament. In the
present gystem of governance of the
country, we have got the BPE which
coordinates the activities; and on be.
half of the Government it directs as to
how to ensure a better function-
ing of {hese public sector under-
takings. Of course, so far as the
settlements and negotiations  are
concerned, they have to be with the
factories themselves. That right is re-
cognized; but for having some coondi-
nation and for having an all.India
perspective with regard to certain po-
licies. BPE comes into the picture. Now
this particular discussion has taken
place and my learned friends know
much more about it; they know that
the trade union representatives, gov=
ernment representatives, employers'
representatives have come to an un-
derstanding; meetings have been held;
ministers have participated; trade
union represbntatives have participat-
ed; invitations had been issued and
the meeting i going tn be held on
5-3.1979. .. (Interrupliong) You may
claim credit for this: T do not deny
your right. But I do not want to deal
elaborately with all the points, taking
time to deal with the points in the
chronological manner. I should like
to say that this discussion is more of
an geademic nature because things are
being settled,

A meeting was held on 1-8-1878
with the Central Trade union leaders
which was attended by the then Fin-
ance Minister, Labour Minister, Indus-
try Minister and Minister for Petro-
Jeum Chemicals and Fertilizers. A - *
notice hag also been issued for a meet. :
ing of the Consultating Mechanism for
the purpose of laying down guidelines
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for wage revisions in public sector
undertakings to be held on 5-3-1879.
The following trade union organisa.
tions have been requested to attend:
INTUC, CITU, Hind Mazdoor Pan-
chayat, Hind Mazdoor Sabha, Bharat
Mazdoor Sabha and TITUC. All the
organisationg except AITUC hagd al-
ready intimated the names of their
representatives who will participate
in the meetings of the cansultative
mechanism. Although TITUC has not
¥yet done so, the notice for the meet-
ing has also been sent to the general
secretary, AITUC, requesting him to
attend the meeting. ... (Interruptions)
I do not want to take much time to
elaborate what meetings were held af-
ter 28 June. The process has been set
in motion.

SHRI DINEN BHATTACHARYYA:
Kindly tell us why there has been so
much delay. You decideg long time
back that you will take gome  steps.
But now yoy are coming forward with
a proposal for a meeting, when Yyou
received this motion.

SHRI SATISH AGARWAL: No, it
is not gn account of that. Process had
already been initiated; I had already
explaineq it; Ministers, trade union
representatives and others attended
the discussions and decision hag been
taken to hold the next meeting on 5

March 1979. I do not want to say -

more because then you will say that
there is interference; they have got
the right to settle it by negotiatian;
let them sit around a table and sort
out their differences; we do not want
to interfere; I have got no authority
or right or capacity in these matters;
advocates in courts ghould not seek
£ sabotage g settlement if it is going
to be outside courts; they are
advocates. I am told that two months
were tnkm. (November 1878 to
January 1979) to get nominations
from five of the six representative
bodies of workers and now this meet-
ing is going to be held.

MARCH 32, 1979

soczor uwdmnmm 3,3
(Res.)

SHRI - DINEN'-: B!IATI'ACBAB.'
YYA: The workers’ side sent in their
names; government did not agree on
the persans to be represented.

SHRI SATISH AGARWAL: Now
everything has been agreed to and
there is not that problem; it is of aca-
demic interest. Whatever you wanted
to say you have said gnd we will
benefit by what hag been said by you,
ang the gpirited gpeech o Mr, Rajan,
the amendment moved by Dr. Ramji
Singh that it shouly be done by
31-3-1979—it has been fixed for the
5th now—and what has been said by
Shri Ugrasen. I agree that the issue
is of great concern to the hon. Mem-
bers, namely, amelioration of the con-
ditions of workers. But we have to
view the thingg in an all-India pers-
pective. I agree with Mr. Rajan that
we should have some national wage
policy in this regard. Otherwise, par.
ticularly in the unorganised sector, the
labour had been very much neglected
all these years angd we have to pay
some attentian to that also. Govern-
ment has to take an all-India = view
in a wider national perspective to see
that these anomalies and  distortions
existing in our national economy come
to an end as quickly as possible, I
am sure the gpirit behind this resolu-
tion is being carried through by the
Government. The mover, Mr. Dinen
Bhattacharyya knows much more on

- the subject and he is an authority on

the subject. I do not claim to be a
trade union leader. But I have al-
ways fought for the workers through-
aut my political life and I can
assure him that we will do our best
to sort out the issues as quickly as
possible and see that thelr genuine
demands gre considered 2s early as
possible. T am thankful to the hon.
membm for participating in thiz de.
. Ultimately. 1 request Mr. Bhat-
tlfhlm to withdrlw his moluﬁon

SHRI DINEN BHATTACHARYYA:
Sir, first of all T want to cangratulate
the members who participéteq in the
discussion and - also ‘the Minister whe
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* put by myself and other members. But
I must say that you have very cleverly
evaded the main issue, namely, whe-

ther you will recognise the right of

collective bargaining or not. ¥Yau have
Eiven some assuranceg and made some
promises. Kindly judge them dispas-
sionately from your point of view, Our
Petroleum Minister also is here. He
algg dealgs with some of the unions in
his ministry. This talk wag first start-
gd in December. 1077. The strike took
place in Bangalore and Hyderabad.
The trade unions decideq to have =&
broader convention in March. That
was postponed. In May last there was
a big convention. I participated in it.
Even the BMS people came in thou-.
sands and raised the slogan of not
only wages but also banus, ete. But I
do not know how the Government are
moving. If they are sincere, I have got
no objection to withdraw the resolu.
tion. I have got information that when
thig resalution reached the Lok Sabha
Secretariat and it came to the notice
of the Labour Ministry and other Mi-
nisters, only then this meeting of 5th
March was arranged. I have got every
doubt whether after this meeting any-
thing substantial will come out of it
or it will be a mere show where some
leaders from the central trade unions
and ministers and officers will gather,
have gome good talks ang end the
matter. )

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): There
will be tea and coffee also]

SHRI DINEN BHATTACHARYA:
Along with coffee, I want something
for the workers also. ) X

SHRI H. N. BAHUGUNA: - Sure!

SHRI DINEN BHATTACHARYA:
I want to know whether you can as-
sure the House that this meeting will
not end in vain and something will
come out becauge the workers are ex-
_pecting seriously that something will
come out of this meeting.

““Please do not believe In this way.

(Res.)

not fulfilling them to your words. You
have to abendopn this sort of a thing.
Otherwise, your credibility will be
eroded. This type of lackadaisical
way of behaving with the workers and
the trade unions cannot be tolerated
by the workers any more. So, my
humble submission is that you kindly
gincerely try to see that at least the
wage question is settled and the right
to bargain is not in any way jeopar-
dised or any obstruction is created by
your agency. You said that the Cen-
tral trade uniong have been formed to
organise workers of different factories
in different regions. There also, you
require the Bureau of Public Enter-
prises to work and to coordinate the
actions and activities of the public
sector undertakings. I do not agree
wit hyour theory. The Bureau of
Public Enterprises is not at all neces~
sary to finalise or to come to & fruit-
ful negotiation with the workers.

The Minister of Petroleum and
Chemicals, Mr. Bahuguna, is con.pe-
tent enough to settle the matters with
the IDPL workers. He has enough
capacity. He understands the problems
of the workers. The workers are also
there. If both the parties sit together,
the matters can be settled.

This i my suggestion. We are not
asking you to do something which is
not _possible or which cannot ba ex-
pected from a Government which,
when coming to power, gave so many
assurances to the people that they
will do this and that, specially doing
good to the weaker scctions of the
people. -

A question has been raised that
there i no national wage policy. That is
quiet tight. But in 1856, the then
Government decided that the work-
ers should be given a need-based
wage. In Nainital, a tripartite meet
ing was held in which all the Central
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trade unions, the Government agen-
cies and the employers’ organisations
participated and the norms were de-
cided. A worker has to purchase daily
necessities of life for his family, The
term “family” was also defined there.
The public sector workers are not at
present asking for a minimum need-
based wage on that basis, They are
asking for a little increase in their
emoluments. That is the thing that
yYou should consider and you may
kindly pass over your reaction to
other Ministers who are not here but

who are very much concerned with
this issue,

With these words, as suggested by
the hon. Minister, and, as I am ex-
pecting that from the meeting of the
5th March, something will come out,
I am withdrawing the resolution,

MR. CHAIRMAN: In the light of
the fact that the Resolution is being
withdrawn, are you still pressing
your amendment, Dr. Ramji Singh?

DR. RAMJI SINGH: No, Sir; 1 am
not pressing; I want to withdraw.

The Amendment No. 1 was, by leave,
withdrawn,

MR. CHAIRMAN: Mr. Dinen Bhat-
tacharya, are you withdrawing your
Resolution?

SHRI DINEN B}IATI'AC:HARYA-
Yes, Sir.

The Resolution was, by leave, with-
drawmn,

1736 hre.

RESOLUTION RE: BAN' ON COW
SLAUGHTER

MR, CHAIRMAN: Dr. Ramji Singh.

"= et farg (wreaqe) mma
mm! fif 4g WAt FTArC N

SHRy G. M. BANATWALLA
(Ponmani): gir, T rise on e point of
Stder, . My scheaimicn ‘g’ that ' this

mmz,nm

| _'f-f_ awunmr (.mo.)” 33=

-mﬁonlaimdmiaﬂbh 'i‘hllmﬂcil

refers to a total ban on theé slaugh-

. ter of cows, Itwmhthhﬂm

ment, namely, the Central

ment, to ensure a total ban on the
slaughter of cows of all ages and
calves. At the same time the motion
refers to article 48 of the Constitu-
tion. In other words, the Mover de-
sires that the total ban on the
slaughter of cows of all ages and
calves is to be secured in consonancg
with the Directive Principles laid
down in article 48 of the Constitu-
tion. Article 48 of the Constitution
speaks about ‘Organisation of agri-
culture and animal husbandry’, In
order that my point may be clear,
I would read out this article 48 and
then proceed with my submission,
Article 48 reads as follows:—

“The State shall endeavour to
arganise agriculture and aniraal
husbandry on modern and scienii-
fic lines and shall, in particular, take
steps for preserving and improving
the breeds, and prohibiting the
slaughter of cows of all ages and
other milch and draught cattle.”

You will, therefore, observe that
article 48 refers to, and has this
heading also, ‘Organisation of agri-
culture and animal husbandry’. Now,
we have to see whether this subject-
matter comes in the Central List. [
would, therefore, draw your attention
to the Seventh Schedule to the Con-
stitution. There are three Lists as
we know: List I, List It and List

I, List 1 lists the Central subjects,
List II..

MR. CHAIEMAN:' Mr. Banat-
walla, please hear me. What I see
is that, actually, it hes been admitted
by the Speaker. !unnotgh.t
ruling on this,.

SHRI G. K-BAN&TWALI.-& You
may reserve it, You  may do any-
thing. mtisnoneo!myem_'
mthmmm 3

MR. CHAIRMAN: wmyoum

- hcarm? ;mmmm-



